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CENTRAL ADMINISTRATI VE TRIBUNAL, ALLAHABAD
Registration 0.4, No.401 of j9gg

Mukesh Baboo soes Applicant
Versus

Union of India & Cthers,,,, .. Opposite Parties,

‘Hon,Justice K.Nath, v,c.

H J. Raman M.
( By Hon,K;Nath, V.C.,)

The leamed Counsel for the parties are
present. shri k.c. Sinha for the Opposite parties says
that the applicant hag already been given an appointment
in respect of which the NeéCessary orders have been
issued by Annexure-CA.2, dated 15.4.88, to the counter,
The learned counsel for the applicant concedes this

situation and says that the Opposite partijes may also

24 The petition is .therefore disposed of with
the observation that the Opposite parties may consider
the case for Tegularisation of the @pplicant in
daccordance wi&h the applicable Tules,

Member (A) hairman

Dated the ))4h Lec,.,1989,
RKM



